CENTRAL ADMINISTRATIVE TRIBUNAL

. JABALPUR BENCH, JABALPUR .
Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 00

b AwpyoftheORDERdated. s :
4T Tnbux}nlmtheabove mentioned case is forwardcd hcrewnh for nece
6:01.2005

Applicant in person.. ) .
Respondent by Shri Umesh Gejankuah. §.'
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S S B ' . The Tribunal vide its order dated :
e .13th August, 2003 in QA No. '415/1998 directed Lt
. the respondents to reexamine the mis$ing ;'
' credit in the light of the particulars fmish-
it NN T ed to,them by the applicant and sort out the
-gsame within a period of 3 months from the date':‘
of receipt of a copy of this order. The . 4
respondents MK garliex: not complied }jvith the
directions of the Tribpnal within the time
¥XX¥ frame ¥XXUHM given to them, It is because;
of this the notices were issued. to the '
respord ents. The res ondents have filed their
‘reply today which is taken on recorde The lea-él
rned counsel for the respondents has stated
that as per the details at Annexure h-3
. annexed with the reply full details of the GPF."
- amount which was due to'the applicant has bee'n:;\‘. ‘
shown and XMK an amount of Rs. 17,053/~ has X , ' | .
been paid to him which has been accepted by ™~ : )
the applicant under protest. The learned
counsel for the respondents also stated that
the full and fipal payment. of the GHF amount ;L;
has been paid to the epplicant and. infact an ‘|
amount of Rs. 3}0/- has been paid excesa to
', the spplicant.

On the other hand the nﬂnﬂm‘applicant
who appeared in person stated that xmuqc full
amount of the GPF has not been paid to him ahd
according to him an amount of Rs. 50,800/~ K
still remais to be paid by the reapépndenta. '
In this case XM we find that the \ was not
considered on merit by the Tribunal |and the:
respondents were%directed to consider the
representation of the applica;lt and |the
details given by him to re-examine the case
and make the payments if any due to him. We
£ind that the respondents have fully complied,
with the directien given by the szi unal as i
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‘advised. Notices issued ame discharged.

perx }ﬁnncxure R-3,

In view of the this the CCP No. Y
34/2004 is dismissed. However, the app¥icant
is given liberty.to approach this Tribunal

if he still feels aggrieved and soO v
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